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AT fRamaT i Mgs Fewar NS
FfgET
< faeett, 3 9=TE, 2018

TRAHT Rarar six e Fgwar 2 (FRARE ARet % forg Ramar awrar viEa) (faa davem)
fafm=w, 2018

¥, s ft.f1.5mE./2018-19R0. w7 ./ E.5R./031 . —ad feam=T ST eme| srerwar a1, e
AT AT STeAwTar |igar, 2016 (2016 FT 31) FT €T 240 F &TF qi5d 91T 196 FY ITTT (1) F @S ()
FTT W& eTRdl 1 TART ¥ gU, W [Rarar 37 Qe Sfeqwdr a1 (Fde Afhal & oy fEamer
quTET TiEhaT) fafa=, 2016 F1 Herree we & o Meteriea @R aamEr 8, Jarq—

1. (1) =7 FEfA=ET #1 98| AT A Q@ S o qewdr 9 (Fe AR % o femTer
aaTeT wiar) (e geree) &feaw, 2018 21

(2) T TSIIS H IAH THR9F FT ARG H TG g1 3T I AT &l T I8 TETG TH g aTedt
FANE fEATaT AT THATH § AR AT |

2. AT fEamer 3T oy qAerHar aIE (FAe AR & forw fRarer aarae giFan) &R, 2016
(P2 =a# =a T gt fafqaw wgr o 8) * B 2 % se-fafRem (1) §, 9 (F) % v Aefotaa
e sq:EaTiud R ST, srat:-

“(heh) “AIFTETN T AR | TET A9 ST g oo emer 21 Y 37U (6%) F @ (@) F ddfim wm
FH 29 o 99er g, 3T “Toret T | o\are” ATseai=n T rqieaas aaqdTe haT ST |”

3. g fafazHi % [AfAaw 3 4.-
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() su-faffae (1) & @< (1) F SuEs (i) § ‘a9 qfAed” el F w97 aie v’ es W@

(@) Su-fafaaw (1) & Tarq et 3u-Efaae st BT ST, seriq-

“ (1%) STt AT SIqH qHTeTT SATTATAF Fl AT ATTATAE 6 &7 H [FI<h Hed AT 91T 22
* T AT THTLTH SATIATAE FT TAEATAT FLA AT GTRT 27 F AT THTLTH ATIATAS il
gfaeafua #=a &1 A Fwwdt § agi a8 y=arfad aarens SAraaras F ST & T6T 7F |’
forfera s=afa s w1

4, g1 fafq=et & faffem 4 % wanq, Feforfea s-fffem siqwnfoa fro s, sraq-
“47. wfarga wfafafd 1 ===

(1) AR qTYT SATEETEE, FEGRE O B AGT-T AT T 7T TG ATHET hl T Fied
U AFRT % aN(3), AT FlS @, il ATTHATET HT |

(2) srataw quTemE =ATEATHE, gufa § su-ffHaw (1) F aefa atafatea G a1 8 oqa=t # v
sfafaferea wea & forw var fi fearer srraETtat fit wg=m F397 91,-

(F) IF ATIETL AT Ha5 TAHE Tl o)
(@) Taf==w 3 & stehi= A= sraart¥s g % 9 g $%
(1) 3| [ H At aarad F arfeepa gfafafer s & w1 w77 % s=gF ¢ |

(3) srafvw TaTe sATEETEE, 3u-AfHEw (2) F adfw ug=w G v ye@w Rarer srraartaw &
I A o AAGT % (1T TTTEEHT AT & & H H1 FIA & o0 ATLAT 6 T&T FG H TgAT ITH HT |

5. g fafaai & fafaaw 6 .-
() su-fafaaw (2) 9, == (@) % varq, Fetafed g sia:wnfog fro s, srrq:-
“(Teh) g FHAT I T T F T Figl F TATRAT, STTSAATS AT ATAATH FohT ST Tl 2,

(T@) A= 4% F qefi=9 qg=e B 70 9 Rarer sEartent it Tod® a9 § e & JeEd
TfAfATa & &7 § w1 7 o o7 939 it T=AT947 R 37 |

(i) u-fafe=w (3) #, “=AT=ar — Arasi+® J9uT 9 g aTeT @9 QardT U IHhAT ST AT
T Gl SR eTeat T AT 3T ST |

6. q= Tt & fafFaw 7 % Su-ffaae (1) § “STae a1 &7 THI00 9a1 o S99 “Had died 99T arar”
9157 W SATUA |
7. v fafaeei & e 8 9 -

() 3u-fat==Tw (1) % -

(i) “sFrearee ol 3 A< J9aTT = a9 T THI oeat & T 9T “AAaTel o et o o
Hatera T =i oer | 99 B a9 9" 99d Jel 21ar 2758 1@ S0,

(@) 3u-fafa=m (2) F @< (¥) F IuEs (i) §, “aT99” 975 F FA U< “Gax 9eg TE@T STUAT |
8. g= fafazwi #, faff=w 8 & wanq FMefortea fAfFae sia:wafua fram sosm, sraiq:-
8. foreft vt § SveT g <1

“(1) vaT =3k, ST et a9 § S IS g T JTET FYAT 8, SAaiH GHTLTT SATE9Tas hi
TAFETAE T & SALAT & T T § Tad AT TaT TEIT FHT |

(2) TrET a7 & AR FT &7 R0 6l Ferammar Meieied & Aree 9% arierd @l Si1 el —




[T [[-TTE 4] R T qSTAS : STEYRIT 3

(%) Foreft zRreter giefordt 3 e Suersy sifvrer, afx g 8 ar
(@) 17 FET awarae, o siata Refefea § & e 8-
OREERERIES
(ii) srerest o=,
(iii) o 1T e it e, AT
(iv) TET TS o1 TEara, forad o it fFrermrar #1 ave fHear g
(3) ot =« & FrE aa, I wifEgd wRAt % w7 § w1 w9 F forw siwfw qumeme
TR ZTET ATaS = 30T § 2w 70§19 faseut § & o) 99== Suefeia T am |
9. gt fafe==t & fFff=w 9 & sw-faff=w (1) iz su-fafaaw (2) &, “ama #1 y\7Tor st F T % wHen
“HYq Aled IaT” A58 T ST |
10. g fafq=wt & faffaw 9F ¥ sw-fafaaw (1) #, “sraw a9 T 9gq” 9511 & 9 9 ‘999 died d947
FTET 968 T SATUAT |
11. q= fafaawi % AT 12 4,
(F) I-fafaae (1) &, “aT9 % YW esaEl F T U “HYd qigd qTar 9458 T9 ST
(@) 3U-FEfHTw (2) & T 9, Fetetad 9-fAf=as w@r S, -
“(2) TET AAETE, ST % ATaSTHE ST § qds T80 & HiaY 99d died Qa1 Teqd Hed § a6
Tgar g, faamar stk yiw g &t aritg & 7sa a7 a1 399 qF@ wanfEeta, safe qareme smeetas v
AT T ATAHTAF T T Tied aTaT T&T HL T 1]
() Iu-fAfFe (3) ¥, “Ra smer” a=at F a9 “AfFaw 8 F srehiw fosfig e o= @™
ST |
12. fafRTw 16 % T, Feterfea R sia:wefoa fBam s, serfq:-
“16%. Tferga wfafafer

(1) safa aurens SATEATAE, UH fEarer Srgart¥s 1, S =R 12 F sg-ERag (1) F sefw e e
e § Tt ot & fasiir smar it stferena s $i waes 8, Safaa 3t & aered & wridena wiafater & =
" T FA F o0 =37 F30T

g fafaem 12 % so-fafRaw (2) % sefi= wmm w1 = § it wfafate % =0 & #1d #+2 F foro Gt
feaTaT et F forg o 9 A= 9gt BT Stros |

(2) srafer TuTaTE ATEATAE, FfRIw 12 F su-fEfRew (1) F s ar ge % g # o fow F Jiaw
SY-fataTw (1) & qefia === wfega stafteat fir FgRe & o Amataores Srewrd i srae T |
(3) FaaT et ant % ferg wrferpa wfaffer i fAgfe & e gm & afafa g B o G AR &
farfermTeraT v wiaser wore J8t 929 |

(4) TRT TETLTT ATFATAE, ATAAAS ITERTT FIT I Faterd sriesa Sra=rer &1 S a5 o
ATET 6T AT ITASE FIUIT |

(5) TemfRerta, siafiw T SATaETEs o7 quTeT™ ST, datid arfisra wfafAte s waw aw t §
AR AT STAAT AT STAH FHITUIT, STH Bl ag GAT STAAT #hl ST 2 |

TASIHT: TTTFA TTATATEr T IH a0 o, ST ag TAfAieea F2dr 8, J9aT & a1al @l J1H J7 o199 |
FIE IR TEF gHIT |
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(6) Farrfeufa, sl TwTeT™ SATEETES AT GHHT ATIATREF, Friesa gfafafer ¢ 39 a9 F a9 e F
& HATE o AT HTeTH IqTee FLTUAT |

(7) Torelt 3T | Torelt a1 T Jaar ster fa<iir 207 & Iqa1d | g Sed 3fre Tiaerd arfis &% 9% 97T
QT & ST9 T 1o TEART o A1 S 9+ 3¢ I GgHT 9 g% af |

(8) Teft vt & JeeTt w1 wifarka wiafafey, afefy & U= s do% F oo, S ag syfRug g 2,
Frarferfea ffa & G s w2 F1 ghare g, srata-

A AR T HET Ffafa T e o % forg B (2t )
10-100 15,000
101-1000 20,000
1000 ¥ fera 25,000

(9) wrferpa wiat=fer, et o § & s9arel it 7aae aqaen % o @ goad & #7 § w9 =@=9 5 @
FIIEAT atv=ATIod FT 3T waee 62T & gew it T FE 9Aq7 aaee G # #7 q w9 q7g 5 F
orT ge @ |

169 Rt a9t § Faw d==rd fit gfafa

STET FILTIE ST | hael ohell a1 & A9aTE & A Fls o7 (AT J=arE JHTd § Ta97 F o [oIT 91 Jal
& gt atafa & Faa wrtega wtatate grm 12

13. gt fafaTst & 9w 17 % = o= el ™A @ ST, o$90q -

17. mfafa &1 37
(1) siatem gara™ =raaas, FRar 12 Fsu-Rffag () F oty aEt Faamma s a e s
frae =i Tt #i atafd 7 727 A 2 gU uE RO wrEe w3 |

(2) wfafa &t ugelt s =0 faffaw & sreftm R wreer o s % @ foe & e statm swmem
RIEEIPERARKEIRIE sl

(3) STET HHTHTH ATAATIAF #hf AF | Feia AT g T8t SAad AT ATTaT4e, fTarer gienar
TRH g & ATAEe o § T a% THTEE ATTETAE 6 FHedl T G FET T T G 22 F A6
THTYTT SATaaTa® ¥ i 7l gr St & |
14. g1 fafaget &, fFfi=w 19 % s = Meterte e war o, sroiq:-

“19(1). = TAfF=w F 19 T@d gU, AW A Fle 9oF Td® AENE w39 9d T2, S 399
THTETH SATAATAT HI ITee FIAT ¢, [ad H FH § FHF 09 [ ol Gadr a7 qaATs S0 i UH
AT TEAT AT TTF T il ST faheq 27 g1a § wos 9nfia &1 et ardter fafaea 20 & sqamw
AT HTLTH gTT T ST |
(2) ATETT FAAT I FT AATE FH T &F F FH F FH A6 5l UHT o7 AT T T2l T, ST a8
ST qA:
T afafa 39 srafer # Ut v srafd St 7 ¥ F7 T=areid 5§ FH Aol g a@ gaT g6, i
IEH FIE wTfega wfafafa g 7
15. 9=t fafa=i & fafaem 25 -

(F) S7-Faftae (3) & o 9 Mefortea sv-fat= = @ s, -




[T [[-TTE 4] R T qSTAS : STEYRIT 5

“(3) T SATFET A, THY B 7 v S 39 o == F v /9w F o gEes €, wfafa
IUTRAT TEEAT T /G o 1|

(@) 3U-fafaw (5) % v w2 Rafried 3u-EfHas T ST, oG-

“(5) FTHTLTT SATIATF —

(F) T it qETTE F srEareiy 5 F fiav 9@y % gued geeat w7 sAwraE qreay ¥ 9% 6
FIAGT AT YT, 37T

(@) S5 ® e F orw =g Bt o, BfFEe 26 F aqam saeeres adae 95id § gawe
T THT FHAT gl o TH Fa&d1 & o0 7aa™, Regid 90 #§ AR 981 o/ o7, FE9q & aaraad |
Fre = & forw ge w2 1
16. gt farfazei & A= 26 & s-fafaaw (2) #1 = B srosm |
17. g1 fafaget & faffaw 27 & syt fAgfce & = fem” orsai o = 9w ‘et gl & =19 fam faeg
TEETeT IoRaT TS B & I F AT 19 (& & ST 958 79 ST |
18. I faf==ET F FBfHaw 29 & I9-fAf=w (2) #, ‘@ fd T JqaE” asaf & | 9 “9ae( & AqaH
stor 3 fesmers wiaerd wa gy Aiuta 1 ST’ oe8 T ST |
19. 9= fafa=t #, fafaw 30 & T afofeaa AR sa:etg far s, sei-

“30%. SIS T aT99 forgT ST

(1) &=T 12% % srefier arodt & forw smees goteafa, satw awmae samaafEs 9 qarems
FATIATAS il TAFTT 36F & T &= 6l ATHATE F (7 SAHAT THT T2 F T ATHAT 6 T2 95 |
e oA ST

(2) s-Affaw (1) ¥ e % ary @FREw 31(7) &7 (F) F y@eE & O sraes & 9 9%
IUT TTEHAT AN Heg T S Tl HeAd shl ST |

(3) T Su-fafa=w (1) % wefie 3 10 sraes 9= 19w 54 & |7q a7 37 sraes e g o 91
ot % oftae, =8 & o oft weread g1, o= |

(4) ST sraEa F1 g grr 90 gfqerd waa a7 "igd srqHeT #7 feAr Srar g a5 a6

ST, U ATAET o i &7 F Jia< sraaes it A F =AraQoigss Tiawer w1 39-fafaaw (1) F sefiw
Aldad H&dd AN |

(5) =Tt gTfaRTeY, smaer g, Su-fafaaw (4) F e weqa w10 sreres 1 srHred FT
TRT 1|

20. g1 fafH=Et & BfHaw 31 9, @ (F) F 747q, MAoiad @< Sq:#q1da oy ST, ;-
“(eh) fafew 16% & su-fafaaw (7) F sefim wifdrpa wiatwfer = 9o $i;
(F@) &1 25 F AT T T F Feai % Haed & o 39 5 @ § ;)

21. g1 fafaast & fEfHaw 355 & w9 Mafeiied [Eas @ ST, $9iq-
35%. fAATT &l I GATTR

(1) FETLT ATIATAF, fRarer st y&w g & ardie & q=gad & a1 399 @ o0 999 § T FErT
o FTaTLe 0l &< 43, 45, 50 JT 66 F FAT AT ATAT Thid & [hET HAAGIT 6 AT BT ¢ |

(2) STgT THTLTE HATIATA Hit Tg T g 6 Frede ol 9T 43,45,50 AT 66 F AT o+ ATAT THd F
Y Herage & sreaeli| v § a9t 98 ave & gi=a wed gu e gihar iy g i aire § s |t
Teagd 3T a1 SHE qF UF AAGTI0 FAT |
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(3) STET THTYT SATIATIAF g ATLUTT FIAT g o FILALT ol 91T 43, 45, 50 AT 66 F ad 3 qTel
THTd % Tl HAAEIY & Aeqee 2T & a2l ag ~ATI 0T IR T fQamer ToRar I g it arig
T U | G {37 37 I9E @ qed Ay & for sfreae w3 |

22, g= fafaget & =y 36 .-
(F) ST-Fatae (1) & w9 9 Mot sv-fat= s @ s, -

“(1) THTIT SATIETAF, IT-ATAA (4) F FTNT TEd gU AT (AR 5 1 ad1g & HWiaw g
FRETAT THHAT T B ol @ | |(add &9 & ATET GIHT & Tdh Ta&T Hl SoFelids &7 § a7
O TEd F3 1|

(=) su-fafaaw (4) ®, “ar FaTet FHTYT AreEE” oeat H AT AT ST |
23, g fataast & faffaw 364 & wumm uw Raferfea BfRem war s, stata-
“36%. & H alrerRe ¥ forg s

(1) THTETE ATIATAF, Baag o ar= qret T sraEwt § qHIHTE ST e FI 6 for
TForEaa oftm foreg faTer afkar wiw W & T=eeaed 39 % aaarq, aagsT & TeT g ° w0 A
Irtysath % TorT =T 1 |term fEawor warfer T |

(2) YT ATTATAF T&T & —

(i) FTeaTee ol F T FTATEd ST TeTe FTAE, Ife FIE 8, % Tae 9 oiT 0 fFfy e
HAEITE UX, STgl THTLTE ATIANAH 6 TT § FEIE 0 qTicash HILEE SR8 Fdr g, ATTH
TIRATAT ATer U ST 3 Tk &3 T F THT= 4

(if) LA ol 1 JaETIe, I B, U
(iif) < g T\ Ty AR daemee, aft A §, 1 e
(iv) T BefY o f &, s afafa ffRfem =2

THRTTOTT FHeTT |

(3) AT F T=T T H-

(F) =H T T FAA ZAM % T B Afd=aice F forw foeqa aw=r wgi |, qoieatq, e« a1
st T < =Rt 8 s

(@) == FiT At=ath T qa Hed & o faw arie g, ST 3 g s ST &3 9 9958
37 o =y 1 gt |
(4) I9-fafaaw (3) # [Mfae fowga sre=ror + -

(F) 9T 25 FT ITATT (2) F G (F) % AL THT FIT TAT-ATHITGT ATAT THTLTH ATAGHT
fore arree fafafde fe sro;

(F) =TT 29% SN AUTAAT ATAGST T FAT ST, STl T o AT THTETT SAAGHT Al AR 21

(1) FRANE B F q F UEHT AT TR g0, ST TRET ATl SHT8TT ATa@® G & 0
srtyrsaf~s & foro smfera 2r; siie

(1) == it AR TEGT FLA 0 (o1 FTE BT AT HlS STATALT THETT T =T Tt g i |

(5) TET AT THTLTH ATaaF, ST &= 6T Tforeis & forw sw=ror £ srerd @ war g, su-fafaas
(3) & @< (@) & J A= # AR 07 % {iaw w1 it afsv=ai=n T=qa T T |




[9FT [I1-ETE 4] AR <hl TSI ¢ THIHNTY 7

(6) Zu-fafazw (3) & @e (@) * sl smw=or & fafAfey awa & wamq == & afverts
AT HTL FY &7 JTUAT |

(7) == 1 srferaafce PRt o od & 76 2rir o 39 |1 Metered &ateas goaa e s -

(F) AT THTLTH SMEaF G Tg Ta9a o a8 910 25 FT ITAT (2) F S () F 70+ qiara
a1 fafafds ameEst it O #ar g

(@) T (F) F e ATAET T TR FLA F AETEAET TET A9,

(1) AT AHTYT TAeF T T8 Faqae o ag o1y 29F & srefia et sramrar & wwaq 9= €, Stet
TF A€ I AT A

() @ () F T srarrar w7 Ao 33 § gl g9 % forg gEerd S @i i,

(F) ATET THTLTH ATeaF g7 Tg aada o afe ag Feae fRarar aarem gtwar & S Gt of
T TS T STAT & AT g THTLTT SATAETAF I [ G e,

(F) 9T FHTYT saah g a8 aaqay o w4 ft afvreafe & < 78 goas S @ st
LT & o fy oft 7o e AT 910 S U 9 ST FSET IR A o6 oI ST 21 SITUA,
wtaaa e sfasga g1 ST 8w 39+ fawg dfear & srefia onfeas wrears am) gnf; i

(B) ATAT THTLTT ATAaH FIT =6 AT HT A9 T3 T8 TR Al TAAFAT TATT T 3T T8
T} STTTeRTEY AT ST == 7 A7 PRl orer =afeh 0 =i «1T9 a7 A= 2T H1ied 2 o forg T8t
FIT TAT 1T 29 T ITLTT (2) 5 ST STHATH FT SATATAT FIT |

(8) THTLITH ATAETIAF, TH Tarel H THTETH Fed  forw srf¥erg ¥ Iuerser ArnfY & e 9¥ av 9%
FEILAT FEAT Toh AT T ATerae —

(F) &Y 25 ¥ ITUTT (2) F @ () F ST,

(F) & 29%F F UL, T

WREEIEIEC IR e R RNEIRIEEE R R I
FT ATATAT FLaT & |

(9) THTYTH =TaaTAF, IU-faffem (8) F 9 T s qeuvar avaw & forg wrEt aHTeTe snaEw o
Fle TTSIHLIT IT ATATETh STTARTL IT AT o0l STHT AT Tl |

(10) THTLTT SATAAT A, T i ATHTH TEQT HT ST 6T efaq arg & &9 o & e, aufa
AT UH THET ATl THTLT STl Hl, Sregid & Fl ATATE TEA Dl g, T ATAT THILTT SAEahi
F srfaT g AT FW |

(11) Su-fafF=w (10) ¥ i<y swfaw L= § B 9rET 96T aes & G99 a7 JIasiT &
Heey | hIE AT, AATAH TAT STRT He F 7 13 6 Fraw awdaeshiT aearasti aigd fSar S |

(12) HETETT ATFATEE, IT-FETH7 (1) F el ST et 9% &= F3 & T, seAdi s S
i sifam A & &9 faq & e wret aTe saeat i sifaw gE S w9 )

24, w1 fataemt ®, ot 365 & wanq Raferfeaa Afaes siawnfea G s, stat-
“369. GUTET JeETA F forg e

(1) FATETE AEATEE, FFaT 36%F % IU-EAaH (10) & T Taiaw = I T S & 9=
oo % ofraw -

() AT FHT § TAT AT TATITT AEH T 3T
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(@) TH TAF ATAT THTYTE sraa® &, oo ewfam =t § 39 guraer 7 39 F fFeg a6
ATt F ey w1 fdy e g,

AT AT ST AT G Agd THTETT ATSTATSAN & o710 U @ Sy H |

(2) FHETLTT FroTe & fFeaT ®, TiRaT & T =907 3T quTeTE ATIETEE T qral THTET
TG  F=F FAT 0 LT S TS T HFa07 TEIET THAEAT qigd 3T ST |

(3) THTLT ATSTATsH o Aaad & ATAT THTLTT STaahl il THTLTT TISHT (AISHATY) T6qT F 6 o
FH T HH AT & ATATT [T ST |

(4) FHTLT AT Haad | THIGTE TISET T6qd Fd AT ITh a1 HAd HLA 5 Torg T
st fRerT iy erdrear At it STt |

(5) Zu-fafaae (1) & erefim STy |FoTeT AsT # Rees a1 goaisa dfeFa & ey suiaer & s §
I AT 7L | AT R 1T FHAT ST i 9 39-fAHaw (3) % sref e qua-wr F sreweia g |

(6) THTYTT SATAATIAF, THIT % ATHET |, TATYTT ATSATU T&qd HLA i GHIEAT § T F:7
AT |

(7) FwTeTe FATEETE, Ffe R wEedt e F gogae # 9T JeET  areyE gl g, 9
SAHTET |, TH A4 % TN TEd gU AT A8l & forw v 7 srter a fFaes ST w2 a4 fF ag
e oifaw 9= § 99T STeT SR e AraEwi wl AT

g 3u-fataw (3) & Ivay 30 Iu-fafaaw & erefiw swreme AeETd e FA % o Ay gl
g 1
25, g1 fata=st & fafaaw 37 4, g (1) & varq, Fafafea g sa:entia B s, seriq-
“(T) FTAIE T fhegl ATl FT ¥F AT A E FIAT, TS AN L |
26. g« fafa=at & faf =w 38 #,-

(F) 3u-FafF=w (1) F @ (F) § “RETAT THIETE THHAT ARG 6T A’ M6al & £ 92 “faarr
qETYT IFHAT AT FT, TET TF 98 A6 &, YA 958 TG ST,

(@) 3U-fafaw (3) & = wT, Mefetaa I9-fAf=as w@r ST, sIiq-
“(3) TorET FTeT AT | 78 Tt g R —
(F) T ATAHT o HT I §L HLAT &
(T ag |TET 3T AT ¢,
(1) SEH IEF TATAT FHTATEAT F [o70 IS G,
(°1) TR TuTerd AqHTEAl & oIy sfiT SHehl qHg-HiwT % fory ey g; sfiw
(F) THTLTH sMATF THTELTT TISAT FT HTATAT FA H TAT 8 17
27. w1 fata=si & At 39 9 .-
(F) 3u-Fat=e (1) & w0 9 Metortea su-fafwae @@ o, aaiq-

“(1) ifam = & ofAer S AT FHTHT Sraae, THTLTT SATTA1AF H @i2dr o7 == A=)t &
SETY AT THTHT AT AT Frorr0. fafaaw 36w F el qumems Fset & v Aeea § faw
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[9FT [I1-ETE 4] AR <hl TSI ¢ THIHNTY 9
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AT AT T A AqLr g A7 et off a9 e St 3T Sfde &7 9a7 999 9% 98
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s e T T JoF |
gTT 16(5) T ATIATIE i fAfr RIRIELIRE I AR B-1cy S I
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TEI F
GIEEIECA L
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faffaw 6 % srefim]
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FILUTLE ST T ATH
FIIE 0T o A T ara

g e, Foreeh el weae kol fAertea/oeetsd @

FINE TgATH |./ AL U HT {0 ST TgaTd 96T

S R A

AT ot F TS Frate A Teme wrater (afg #rg 8) &t

qar

FIEUTe ol it arad farar afFrar s g it arra

e FuTeT wtRaT F F|m g A T aie

FATH GUTYTH ATIHTIAF F &9 H 14 F24 91 2T sAraaris

T AT 3T TITEIh T i

ST THTLTH SATAATAF T, qIE F ITE T Hd adqT i -9

10.

FATH THTHTH SATAETAE 1 TA-AAGT  [o1T TI<H TaT 3T
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11.

TS T e it sifaw ara

12.

FATT THTLTT ATTATRF T ATHATSa &y 21 6t ST (6%F) i

g () F AT AT F 9, AR AL B

(AT o 7T

13.

et =T | el o arfaed gfafateat =9 § w6 #77 * forg

aferafera fearer sarearEest F

1.
2

14.

(F) FHIT TET T
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9 fof....
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......... (FTLATEE 0T T ATH) F AT o SqH THTETH SATIET s H T&te 4, 10 F qm feafea 7o
T, (ST FHTLT ATTATAF it MR T Fiag aF % ¥ A areil arig s & 1ad ) & 7
IO U4 Tgd AT I T TEIT e T STqeT il ATt ¢ |
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ST AT SATATIAF T ATH 3T ZEdTerT
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I&Y Heh
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T
(TeaTT ATIATIAF FT ATH)
(FRATEAT SATTATT T TSR TFT0 HET 1)
S F I T faaTeT sareEttas FT 9ar)
4T H,
e Y FiEty
(FTTITEE (T T A1)
R guTaT FAEETRE % € F w1 w1 i ol ggafa

H, (ATT) oo (FeaTeT =ATaETas® |7 FT A1) F IH ATHICRG &l T F 916 Aoreeishd fearar
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3. § 9% T =9 S TiasT w5 g
F. 7 dTE & ITH UF Qarar AT A4 & &7 § Ao d g |
. § 91 A7 @ sAraattie G 9T g @10 T ST d fraaTel & AT el E |
T. H THTETE SATTATAT 6 € | FTH HLA Gaell el [+:9<haT & I Toi g |

7. § fAfFaw 3 siw |@far siv GfRgEt F s ang suadt F eefim e woft F g
FATTETA % & | FI<h T ST &1 97§ |
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T, ® AT fRaTeT 3w ofed Ster|aT S (Fedae sAtRat & forw fearar aurem whman) f&feem,
2016 ¥ FIT-ITATVT [RATAT ATFATIART 6 1T A= FTZAT F ATHATE Thed HET |

. T 997 7 9 FeferfEa whhar g

FH . S \RED) At it qrE w1 Fiwared it gear

1 FATH THTYTH ATIHTAF

2 . FTCAE R OTF T
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FT THTYTH ATIHTAF

3 %, THTIT Tiharai
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T TR

4 ST~ =ATE T

5 R S

6 NS AT (FIAT AU H)

T THrES T §e ... ..
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v miRsa wRfAR F 1§ 71 70 A forfee agafa )

H AT e (FeaTeT =ATaETas® |7 AT A1) F I9 ATHICRG ST a1 F 916 Aoreeiahd fearar
FATIETAF Tg AT FAT § o6 ST qH ..o, (FTTATE ST T A7) AT FIARE AT THTETT THAT +
o . (@ fafafde #%) a1 § B d=ert  wfdsa gfafter & = & fgs w3 #1 yeae T g
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2. ® arediar feareT siie aee steqwdr e (Faie sAtRal & oy fearer gareme ghFan) BfRaw, 2016 %
= 4(F) F Aqa JFqTiad MIRE & T ST Jgaid <aT g |

3. § 79 WY =9I ¥ WA= &l &
F. | dTS & 919 U [QaTaT ATH14H & €T § e g |
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N | oo~ w

FTLATLE T 31T AFETE o o= Tohelt I e o, I ieeh =0T a7 9+
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TEATEAT Tl AT SAT<F HT T
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B, 20 gATEAT H oo T (FTe T TR 9¥) iy Trfer = forg Ay ot g
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4, F 37 7Y e 7 Foefy =fe 7, 7Y 579 27 A & e, 3<% iy A sue o e i araa
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=1e &, foeRT a3 & " quraee o ST e 1]
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qTH T q H

AT F A1 feufa o "ey

ZEATEAT A AT A<F T IaT
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FRANE RO & Ha5 TAFE G |

SIRAECH
T (ITATHAT % ZEATEAR)
AT
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INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
NOTIFICATION
New Delhi, the 3" July, 2018

THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA (INSOLVENCY RESOLUTION PROCESS
FOR CORPORATE PERSONS) (THIRD AMENDMENT) REGULATIONS, 2018

No. IBB1/2018-19/GN/REG031.—In exercise of the powers conferred by clause (t) of sub-section (1) of
section 196 read with section 240 of the Insolvency and Bankruptcy Code, 2016 (31 of 2016), the Insolvency and
Bankruptcy Board of India hereby makes the following regulations further to amend the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, namely:—

1. (1) These regulations may be called the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) (Third Amendment) Regulations, 2018.

2) They shall come into force on the date of their publication in the Official Gazette and shall apply to
corporate insolvency resolution processes commencing on or after the said date.

2. In the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016 (hereinafter referred to as the principal regulations), in regulation 2, in sub-regulation (1),
after clause (a), the following clause shall be inserted, namely:—

“(aa) “class of creditors” means a class with at least ten financial creditors under clause (b) of sub-section (6A)
of section 21 and the expression, “creditors in a class” shall be construed accordingly.”.

3. In the principal regulations, in regulation 3,—

(a) in sub-regulation (1), in clause (c), in sub-clause (ii), for the words “ten per cent”, the words “five per cent”
shall be substituted;

(b) after sub-regulation (1), the following sub-regulation shall be inserted, namely:—

“(1A) Where the committee decides to appoint the interim resolution professional as resolution professional
or replace the interim resolution professional under section 22 or replace the resolution professional under
section 27, it shall obtain the written consent of the proposed resolution professional in Form AA of the
Schedule.”.

4. In the principal regulations, after regulation 4, the following sub-regulations shall be inserted, namely:—
“4A. Choice of authorised representative

(1) On an examination of books of account and other relevant records of the corporate debtor, the interim
resolution professional shall ascertain class(s) of creditors, if any.

(2) For representation of creditors in a class ascertained under sub-regulation (1) in the committee, the interim
resolution professional shall identify three insolvency professionals who are—

(a) not his relatives or related parties;
(b) eligible to be insolvency professionals under regulation 3; and
(c) willing to act as authorised representative of creditors in the class.

(3) The interim resolution professional shall obtain the consent of each insolvency professional identified under
sub-regulation (2) to act as the authorised representative of creditors in the class in Form AB of the Schedule.”.

5. In the principal regulations, in regulation 6,
(i) in sub-regulation (2), after clause (b), the following clauses shall be inserted, namely:—
“(ba) state where claim forms can be downloaded or obtained from, as the case may be;

(bb) offer choice of three insolvency professionals identified under regulation 4A to act as the authorised
representative of creditors in each class; and”.

(ii) in sub-regulation (3), the words “Clarification- The expenses on the public announcement shall not form part of
insolvency resolution process costs” shall be omitted.

6. In the principal regulations, in regulation 7, in sub-regulation (1), for the words, “submit proof of claim”, the words
“submit claim with proof™ shall be substituted.
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7. In the principal regulations, in regulation 8, -

(a) in sub-regulation (1), for the words, “financial creditor of the corporate debtor shall submit proof of claim”, the
words “financial creditor, other than a financial creditor belonging to a class of creditors, shall submit claim with
proof” shall be substituted;

(b) in sub-regulation (2), in clause (b), in sub-clause (iii), for the word “repaid”, the word “paid” shall be substituted.
8. In the principal regulations, after regulation 8, the following regulation shall be inserted, namely: -
“8A. Claims by creditors in a class.

(1) A person claiming to be a creditor in a class shall submit claim with proof to the interim resolution
professional in electronic form in Form CA of the Schedule.

(2) The existence of debt due to a creditor in a class may be proved on the basis of-
(a) the records available with an information utility, if any; or
(b) other relevant documents, including any-
(i) agreement for sale;
(ii) letter of allotment;
(iii) receipt of payment made; or
(iv) such other document, evidencing existence of debt.

(3) A creditor in a class may indicate its choice of an insolvency professional, from amongst the three choices
provided by the interim resolution professional in the public announcement, to act as its authorised
representative.”.

9. In the principal regulations, in regulation 9, in sub-regulation (1) and (2), for the words, “proof of claim”, the words
“claim with proof™ shall respectively be substituted;

10. In the principal regulations, in regulation 9A, in sub-regulation (1), for the words, “proof of its claim”, the words “its
claim with proof” shall be substituted.

11. In the principal regulations, in regulation 12, -
(a) in sub-regulation (1), for the words, “proof of claim”, the words ““claim with proof” shall be substituted;
(b) for sub-regulation (2), the following sub-regulation shall be substituted, namely:-

“(2) A creditor, who fails to submit claim with proof within the time stipulated in the public announcement,
may submit the claim with proof to the interim resolution professional or the resolution professional, as the
case may be, on or before the ninetieth day of the insolvency commencement date.”;

(c) in sub-regulation (3), for the words, “a financial creditor”, the words “a financial creditor under regulation 8”
shall be substituted.

12. After regulation 16, the following regulations shall be inserted, namely: -
“16A. Authorised representative.

(1) The interim resolution professional shall select the insolvency professional, who is the choice of the highest
number of financial creditors in the class in Form CA received under sub-regulation (1) of regulation 12, to act
as the authorised representative of the creditors of the respective class:

Provided that the choice for an insolvency professional to act as authorised representative in Form CA received
under sub-regulation (2) of regulation 12 shall not be considered.

(2) The interim resolution professional shall apply to the Adjudicating Authority for appointment of the authorised
representatives selected under sub-regulation (1) within two days of the verification of claims received under
sub-regulation (1) of regulation 12.

(3) Any delay in appointment of the authorised representative for any class of creditors shall not affect the validity
of any decision taken by the committee.

(4) The interim resolution professional shall provide the list of creditors in each class to the respective authorised
representative appointed by the Adjudicating Authority.

(5) The interim resolution professional or the resolution professional, as the case may be, shall provide an updated
list of creditors in each class to the respective authorised representative as and when the list is updated.
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Clarification: The authorised representative shall have no role in receipt or verification of claims of creditors
of the class he represents.

(6) The interim resolution professional or the resolution professional, as the case may be, shall provide electronic
means of communication between the authorised representative and the creditors in the class.

(7) The voting share of a creditor in a class shall be in proportion to the financial debt which includes an interest at
the rate of eight per cent per annum unless a different rate has been agreed to between the parties.

(8) The authorised representative of creditors in a class shall be entitled to receive fee for every meeting of the
committee attended by him in the following manner, namely: -

Number of creditors in the class Fee per meeting of the committee (Rs.)
10-100 15,000
101-1000 20,000
More than 1000 25,000

(9) The authorised representative shall circulate the agenda to creditors in a class and announce the voting window
at least twenty-four hours before the window opens for voting instructions and keep the voting window open
for at least twelve hours.

16B. Committee with only creditors in a class.

Where the corporate debtor has only creditors in a class and no other financial creditor eligible to join the committee,
the committee shall consist of only the authorised representative(s).”.

13. In the principal regulations, for regulation 17, the following regulation shall be substituted, namely: -
“17. Constitution of committee.

(1) The interim resolution professional shall file a report certifying constitution of the committee to the
Adjudicating Authority within two days of the verification of claims received under sub-regulation (1) of regulation
12.

(2) The interim resolution professional shall hold the first meeting of the committee within seven days of filing the
report under this regulation.

(3) Where the appointment of resolution professional is delayed, the interim resolution professional shall perform
the functions of the resolution professional from the fortieth day of the insolvency commencement date till a
resolution professional is appointed under section 22.”.

14. In the principal regulations, for regulation 19, the following regulation shall be substituted, namely: -

“19. (1) Subject to this Regulation, a meeting of the committee shall be called by giving not less than five days’
notice in writing to every participant, at the address it has provided to the resolution professional and such notice
may be sent by hand delivery, or by post but in any event, be served on every participant by electronic means in
accordance with Regulation 20.

(2) The committee may reduce the notice period from five days to such other period of not less than twenty-four
hours, as it deems fit:

Provided that the committee may reduce the period to such other period of not less than forty-eight hours if there is
any authorised representative.”.

15. In the principal regulations, in regulation 25, -
(a) for sub-regulation (3), the following sub-regulation shall be substituted, namely: -

“(3) The resolution professional shall take a vote of the members of the committee present in the meeting, on any
item listed for voting after discussion on the same.”.

(b) for sub-regulation (5), the following sub-regulation shall be substituted, namely:
“(5) The resolution professional shall-

(a) circulate the minutes of the meeting by electronic means to all members of the committee within forty-eight
hours of the conclusion of the meeting; and

(b) seek a vote of the members who did not vote at the meeting on the matters listed for voting, by electronic
voting system in accordance with regulation 26 where the voting shall be kept open for twenty-four hours from the
circulation of the minutes, for.”.
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16. In the principal regulations, in regulation 26, sub-regulation (2) shall be omitted.

17. In the principal regulations, in regulation 27, for the words, “seven days of his appointment”, the words “seven days
of his appointment, but not later than forty-seventh day from the insolvency commencement date” shall be substituted.

18. In the principal regulations, in regulation 29, in sub-regulation (2), for the words, “approval of the committee”, the
words “approval of the committee by a vote of sixty-six per cent of voting share of the members” shall be substituted.

19. In the principal regulations, after regulation 30, the following regulation shall be inserted, namely: -
“30A. Withdrawal of application.

(1) An application for withdrawal under section 12A shall be submitted to the interim resolution professional or
the resolution professional, as the case may be, in Form FA of the Schedule before issue of invitation for
expression of interest under regulation 36A.

(2) The application in sub-regulation (1) shall be accompanied by a bank guarantee towards estimated cost
incurred for purposes of clauses (c) and (d) of regulation 31 till the date of application.

(3) The committee shall consider the application made under sub-regulation (1) within seven days of its
constitution or seven days of receipt of the application, whichever is later.

(4) Where the application is approved by the committee with ninety percent voting share, the resolution
professional shall submit the application under sub-regulation (1) to the Adjudicating Authority on behalf of
the applicant, within three days of such approval.

(5) The Adjudicating Authority may, by order, approve the application submitted under sub-regulation (4).”.
20. In the principal regulations, in regulation 31, after clause (a), the following clauses shall be inserted, namely: -
“(aa) fee payable to authorised representative under sub-regulation (7) of regulation 16A;
(ab) out of pocket expenses of authorised representative for discharge of his functions under section 25;”.
21. In the principal regulations, for regulation 35A, the following regulation shall be substituted, namely: -
“35A. Preferential and other transactions.

(1) On or before the seventy-fifth day of the insolvency commencement date, the resolution professional shall form
an opinion whether the corporate debtor has been subjected to any transaction covered under sections 43, 45, 50 or
66.

(2) Where the resolution profesional is of the opinion that the corporate debtor has been subjected to any
transactions covered under sections 43, 45, 50 or 66, he shall make a determination on or before the one hundred
and fifteenth day of the insolvency commencement date, under intimation to the Board.

(3) Where the resolution profesional makes a determination under sub-regulation (2), he shall apply to the
Adjudicating Authority for appropriate relief on or before the one hundred and thirty-fifth day of the insolvency
commencement date.”.

22. In the principal regulations, in regulation 36, -
(a) for sub-regulation (1), the following sub-regulation shall be substituted, namely: -

“(1) Subject to sub-regulation (4), the resolution professional shall submit the information memorandum in electronic
form to each member of the committee within two weeks of his appointment, but not later than fifty-fourth day from the
insolvency commencement date, whichever is earlier.”

(b) in sub-regulation (4), the words “or a prospective resolution applicant” shall be omitted;
23. In the principal regulations, for regulation 36A, the following regulation shall be substituted, namely: -
“36A. Invitation for expression of interest.

(1) The resolution professional shall publish brief particulars of the invitation for expression of interest in Form G of the
Schedule at the earliest, not later than seventy-fifth day from the insolvency commencement date, from interested and
eligible prospective resolution applicants to submit resolution plans.

(2) The resolution professional shall publish Form G-

(i) in one English and one regional language newspaper with wide circulation at the location of the registered office and
principal office, if any, of the corporate debtor and any other location where in the opinion of the resolution professional,
the corporate debtor conducts material business operations;

(ii) on the website, if any, of the corporate debtor;
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(iii) on the website, if any, designated by the Board for the purpose; and
(iv) in any other manner as may be decided by the committee.
(3) The Form G in the Schedule shall -

(a) state where the detailed invitation for expression of interest can be downloaded or obtained from, as the case may be;
and

(b) provide the last date for submission of expression of interest which shall not be less than fifteen days from the date of
issue of detailed invitation.

(4) The detailed invitation referred to in sub-regulation (3) shall—

(a) specify the criteria for prospective resolution applicants, as approved by the committee in accordance with clause (h)
of sub-section (2) of section 25;

(b) state the ineligibility norms under section 29A to the extent applicable for prospective resolution applicants;

(c) provide such basic information about the corporate debtor as may be required by a prospective resolution applicant
for expression of interest; and

(d) not require payment of any fee or any non-refundable deposit for submission of expression of interest.

(5) A prospective resolution applicant, who meet the requirements of the invitation for expression of interest, may submit
expression of interest within the time specified in the invitation under clause (b) of sub-regulation (3).

(6) The expression of interest received after the time specified in the invitation under clause (b) of sub-regulation (3)
shall be rejected.

(7) An expression of interest shall be unconditional and be accompanied by-

(a) an undertaking by the prospective resolution applicant that it meets the criteria specified by the committee under
clause (h) of sub-section (2) of section 25;

(b) relevant records in evidence of meeting the criteria under clause (a);

(c) an undertaking by the prospective resolution applicant that it does not suffer from any ineligibility under section
29A to the extent applicable;

(d) relevant information and records to enable an assessment of ineligibility under clause (c);

(e) an undertaking by the prospective resolution applicant that it shall intimate the resolution professional forthwith if
it becomes ineligible at any time during the corporate insolvency resolution process;

(f) an undertaking by the prospective resolution applicant that every information and records provided in expression of
interest is true and correct and discovery of any false information or record at any time will render the applicant
ineligible to submit resolution plan, forfeit any refundable deposit, and attract penal action under the Code; and

(g) an undertaking by the prospective resolution applicant to the effect that it shall maintain confidentiality of the
information and shall not use such information to cause an undue gain or undue loss to itself or any other person
and comply with the requirements under sub-section (2) of section 29.

(8) The resolution professional shall conduct due diligence based on the material on record in order to satisfy that the
prospective resolution applicant complies with-

(a) the provisions of clause (h) of sub-section (2) of section 25;
(b) the applicable provisions of section 29A, and
(c) other requirements, as specified in the invitation for expression of interest.

(9) The resolution professional may seek any clarification or additional information or document from the prospective
resolution applicant for conducting due diligence under sub-regulation (8).

(10) The resolution professional shall issue a provisional list of eligible prospective resolution applicants within ten days
of the last date for submission of expression of interest to the committee and to all prospective resolution applicants who
submitted the expression of interest.

(11) Any objection to inclusion or exclusion of a prospective resolution applicant in the provisional list referred to in
sub-regulation (10) may be made with supporting documents within five days from the date of issue of the provisional
list.

(12) On considering the objections received under sub-regulation (11), the resolution professional shall issue the final list
of prospective resolution applicants within ten days of the last date for receipt of objections, to the committee.”.
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24. In the principal regulations, after regulation 36A, the following regulation shall be inserted, namely: -
“36B. Request for resolution plans.

(1) The resolution professional shall issue the information memorandum, evaluation matrix and a request for
resolution plans, within five days of the date of issue of the provisional list under sub-regulation (10) of
regulation 36A to -

(a) every prospective resolution applicant in the provisional list; and

(b) every prospective resolution applicant who has contested the decision of the resolution professional against
its non-inclusion in the provisional list.

(2) The request for resolution plans shall detail each step in the process, and the manner and purposes of interaction
between the resolution professional and the prospective resolution applicant, along with corresponding
timelines.

(3) The request for resolution plans shall allow prospective resolution applicants a minimum of thirty days to
submit the resolution plan(s).

(4) The request for resolution plans shall not require any non-refundable deposit for submission of or along with
resolution plan.

(5) Any modification in the request for resolution plan or the evaluation matrix issued under sub-regulation (1),
shall be deemed to be a fresh issue and shall be subject to timeline under sub-regulation (3).

(6) The resolution professional may, with the approval of the committee, extend the timeline for submission of
resolution plans.

(7) The resolution professional may, with the approval of the committee, re-issue request for resolution plans, if the
resolution plans received in response to an earlier request are not satisfactory, subject to the condition that the
request is made to all prospective resolution applicants in the final list:

Provided that provisions of sub-regulation (3) shall not apply for submission of resolution plans under this sub-
regulation.”.

25. In the principal regulations, in regulation 37, after clause (c), the following clause shall be inserted, namely: -
“(ca) cancellation or delisting of any shares of the corporate debtor, if applicable;”.
26. In the principal regulations, in regulation 38, -

(a) in sub-regulation (1), in clause (a), for the words, “insolvency resolution process costs will be paid”, the words
“insolvency resolution process costs, to the extent unpaid, will be paid” shall be substituted;

(b) for sub-regulation (3), the following sub-regulation shall be substituted, namely: -
“(3) A resolution plan shall demonstrate that —
(a) it addresses the cause of default;
(b) it is feasible and viable;
(c) it has provisions for its effective implementation;
(d) it has provisions for approvals required and the timeline for the same; and
(e) the resolution applicant has the capability to implement the resolution plan.”.
27. In the principal regulations, in regulation 39, -
(a) for sub-regulation (1), the following sub-regulations shall be substituted, namely: -

“(1) A prospective resolution applicant in the final list may submit resolution plan or plans prepared in accordance with
the Code and these regulations to the resolution professional electronically within the time given in the request for
resolution plans under regulation 36B along with

(a) an affidavit stating that it is eligible under section 29A to submit resolution plans;
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(b) an undertaking that it will provide for additional funds to the extent required for the purposes under sub-
regulation (1) of regulation 38; and

an undertaking by the prospective resolution applicant that every information and records provided in
connection with or in the resolution plan is true and correct and discovery of false information and record at any
time will render the applicant ineligible to continue in the corporate insolvency resolution process, forfeit any
refundable deposit, and attract penal action under the Code.

(©)

(1A) A resolution plan which does not comply with the provisions of sub-regulation (1) shall be rejected.”.
(b) for sub-regulation (3), the following sub-regulations shall be substituted, namely: -

“(3) The committee shall evaluate the resolution plans received under sub-regulation (1) strictly as per the evaluation
matrix to identify the best resolution plan and may approve it with such modifications as it deems fit:

Provided that the committee shall record the reasons for approving or rejecting a resolution plan.”.
(c) for sub-regulation (4), the following sub-regulation shall be substituted, namely: -

“(4) The resolution professional shall endeavour to submit the resolution plan approved by the committee to the
Adjudicating Authority at least fifteen days before the maximum period for completion of corporate insolvency
resolution process under section 12, along with a compliance certificate in Form H of the Schedule.”.

28. In the principal regulations, after regulation 40, the following regulation shall be inserted, namely: -
“40A. Model time-line for corporate insolvency resolution process.

The following Table presents a model timeline of corporate insolvency resolution process on the assumption that the
interim resolution professional is appointed on the date of commencement of the process and the time available is
hundred and eighty days:

Section / Description of Activity Norm Latest Timeline
Regulation
Section 16(1) Commencement of CIRP and appointment |.... T
of IRP
Regulation 6(1) Public announcement inviting claims Within 3 Days of Appointment T+3
of IRP
Section 15(1)(c) /| Submission of claims For 14 Days from Appointment T+14
Regulations 6(2)(c) of IRP
and 12 (1)
Regulation 12(2) Submission of claims Up to 90" day of commencement T+90
Regulation 13(1) Verification of claims received under |Within 7 days from the receipt of T+21
regulation 12(1) the claim
Regulation 13(2) Verification of claims received under T+97
regulation 12(2)
Section 21(6A) (b)| Application for appointment of AR Within 2 days from verification T+23
/ Regulation 16A of claims received under
Regulation 17(1) Report certifying constitution of CoC regulation 12(1) T+23
Section 22(1) /| 1* meeting of the CoC Within 7 days of the constitution T+30
Regulation 19(1) of the CoC, but with seven days’
notice
Section 22(2) Resolution to appoint RP by the CoC In the first meeting of the CoC T+30
Section 16(5) Appointment of RP On approval by the AA | ...
Regulation 17(3) |IRP performs the functions of RP till the RP |If RP is not appointed by 40" day T+40
is appointed. of commencement
Regulation 27 Appointment of valuer Within 7 days of appointment of T+47
RP, but not later than 40" day of
commencement
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Section 12(A) /| Submission of application for withdrawal |Before issue of Eol w
R egulation30A of application admitted

CoC to dispose of the application Within 7 days of its receipt or 7 W+7
days of constitution of CoC,
whichever is later.
Filing application of withdrawal, if |Within 3 days of approval by W+10
approved by CoC with 90% majority |CoC
voting, by RP to AA
Regulation 35A RP to form an opinion on preferential and |Within 75 days of the T+75
other transactions commencement
RP to make a determination on preferential |Within 115  days  of T+115
and other transactions commencement
RP to file applications to AA for |Within 135 days of T+135
appropriate relief commencement
Regulation 36 (1) | Submission of IM to CoC Within 2 weeks of appointment T+54
of RP, but not later than 54" day
of commencement
Regulation 36A Publish Form G Within 75 days of T+75
Invitation of Eol commencement
Submission of Eol At least 15 days from issue of T+90
Eol (Assume 15 days)
Provisional List of RAs by RP Within 10 days from the last day T+100
of receipt of Eol
Submission of objections to provisional list |{For 5 days from the date of T+105
provisional list
Final List of RAs by RP Within 10 days of the receipt of T+115
objections
Regulation 36B Issue of RFRP, including Evaluation |Within 5 days of the issue of the T+105
Matrix and IM provisional list
Receipt of Resolution Plans At least 30 days from issue of T+135
RFRP (Assume 30 days)
Regulation 39(4) Submission of CoC approved Resolution |As soon as approved by the CoC T+165
Plan to AA
Section 31(1) Approval of resolution plan by AA T=180

AA: Adjudicating Authority; AR: Authorised Representative; CIRP: Corporate Insolvency Resolution Process; CoC:
Committee of Creditors; Eol: Expression of Interest; IM: Information Memorandum; IRP: Interim Resolution
Professional; RA: Resolution Applicant; RP: Resolution Professional; RFRP: Request for Resolution Plan.”.

29. In the principal regulations, in the Schedule, -

(a) for Form A, the following Forms shall be substituted, namely:

“FORM A

PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF [NAME OF CORPORATE DEBTOR]
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RELEVANT PARTICULARS
1. Name of corporate debtor
2. Date of incorporation of corporate debtor
3. Authority under which corporate debtor is incorporated / registered
4. Corporate Identity No. / Limited Liability Identification No. of corporate
debtor
5. Address of the registered office and principal office (if any) of corporate debtor
6. Insolvency commencement date in respect of corporate debtor
7. Estimated date of closure of insolvency resolution process
8. Name and registration number of the insolvency professional acting as interim

resolution professional

9. | Address and e-mail of the interim resolution professional, as registered with the
Board

10. | Address and e-mail to be used for correspondence with the interim resolution
professional

11. | Last date for submission of claims

12. | Classes of creditors, if any, under clause (b) of sub-section (6A) of section 21, | Name the class(es)
ascertained by the interim resolution professional

13. | Names of Insolvency Professionals identified to act as Authorised | 1.

Representative of creditors in a class (Three names for each class) 2.
3.
14. (a) Relevant Forms and Web link:.....
(b) Details of authorized representatives Physical Address:.......

are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the [name of the corporate debtor] on [insolvency commencement date].

The creditors of [name of the corporate debtor], are hereby called upon to submit their claims with proof on or before
[insert the date falling fourteen days from the appointment of the interim resolution professional] to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised
representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of Interim Resolution Professional
Date and Place
FORM AA
WRITTEN CONSENT TO ACT AS RESOLUTION PROFESSIONAL

[Under Regulation 3(1A) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016]

[Date]
From
[Name of the insolvency professional]
[Registration number of the insolvency professional]
[Address of the insolvency professional registered with the Board]

To
The Committee of Creditors
[name of corporate debtor]

Subject: Written Consent to act as resolution professional.
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I, [name], an insolvency professional enrolled with [name of insolvency professional agency] and registered with the
Board, note that the committee proposes to appoint me as resolution professional under section 22(3)(a) / 22(3)(b) / 27(2)
of the Code for corporate insolvency resolution process of [name of the corporate debtor].

2. In accordance with regulation 3(1A) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016, I hereby give consent to the proposed appointment.

3.1 declare and affirm as under: -
a. Iam registered with the Board as an insolvency professional.
b. Iam not subject to any disciplinary proceedings initiated by the Board or the Insolvency Professional Agency.
c. Ido not suffer from any disability to act as a resolution professional.

d. I am eligible to be appointed as resolution professional of the corporate debtor under regulation 3 and other
applicable provisions of the Code and regulations.

e. I shall make the disclosures in accordance with the code of conduct for insolvency professionals as set out in the
Insolvency and Bankruptcy Board of India (Insolvency Professionals) Regulations, 2016;

f. Tam having the following processes in hand:

SI. No. Role as No. of Processes on the date of Consent

Interim Resolution Professional

2 Resolution Professional of
a. Corporate Debtors
b. Individuals

3 Liquidator of
a. Liquidation Processes
b.Voluntary Liquidation Processes

4 Bankruptcy Trustee

5 Authorised Representative

Any other (Please state)

Date: (Signature of the insolvency professional)

Place: Registration No. .......

FORM AB
WRITTEN CONSENT TO ACT AS AUTHORISED REPRESENTATIVE

[Under Regulation 4A(3) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016]

[Date]

From

[Name of the insolvency professional]

[Registration number of the insolvency professional]
[Registered address of the insolvency professional]

To
The Interim Resolution Professional
[name of corporate debtor]

Subject: Written Consent to act as authorized representative.

I, [name], an insolvency professional enrolled with [name of insolvency professional agency] and registered with the
Board, note that you have proposed to appoint me as the authorized representative of financial creditors in a class
[specify class] in the corporate insolvency resolution process of [name of the corporate debtor].

2. In accordance with regulation 4(A) of the IBBI (Insolvency Resolution Process for Corporate Persons) Regulations,
2016, I hereby give my consent to the proposed appointment.
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3. I declare and affirm as under:—
a. Iam registered with the Board as an insolvency professional.
b. Tam not subject to any disciplinary proceedings initiated by the Board or the Insolvency Professional Agency.
c. Ido not suffer from any disability to act as an authorized representative.
d. Ishall not canvass with the creditors to indicate their choice in my favour in Form CA.

e. Tam having the following processes in hand:

SI. No. Role as No. of Processes on the date of Consent

Interim Resolution Professional

2 Resolution Professional of
a. Corporate Debtors
b. Individuals

3 Liquidator of
a. Liquidation Processes
b.Voluntary Liquidation Processes

Bankruptcy Trustee

Authorised Representative

Any other (Please state)

Date: (Signature of the insolvency professional)

”

Place: Registration No. ....... .

(b) for Form C, the following Forms shall be inserted, namely:—

“FORM C
SUBMISSION OF CLAIM BY FINANCIAL CREDITORS

(Under Regulation 8 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

[Date]
From
[Name and address of the financial creditor, including address of its registered office and principal office]
To
The Interim Resolution Professional / Resolution Professional,
[Name of the Insolvency Resolution Professional / Resolution Professional]
[Address as set out in public announcement]
Subject: Submission of claim and proof of claim.
Madam/Sir,

[Name of the financial creditor], hereby submits this claim in respect of the corporate insolvency resolution process of
[name of corporate debtor]. The details for the same are set out below:

Relevant Particulars

Name of the financial creditor

2. |Identification number of the financial creditor

(If an incorporated body, provide identification number and proof of incorporation.
If a partnership or individual provide identification records* of all the partners or
the individual)
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Relevant Particulars

3. |Address and email address of the financial creditor for correspondence

4. |Total amount of claim
(including any interest as at the insolvency commencement date)

5. |Details of documents by reference to which the debt can be substantiated

Details of how and when debt incurred

Details of any mutual credit, mutual debts, or other mutual dealings between the
corporate debtor and the creditor which may be set-off against the claim

Details of any security held, the value of the security, and the date it was given

9. |Details of the bank account to which the amount of the claim or any part thereof
can be transferred pursuant to a resolution plan

10. |List of documents attached to this claim in order to prove the existence and non-
payment of claim due to the financial creditor

(Signature of financial creditor or person authorised to act on his behalf)
[Please enclose the authority if this is being submitted on behalf of the financial creditor]

Name in BLOCK LETTERS

Position with or in relation to creditor

Address of person signing
*PAN number, passport, AADHAAR Card or the identity card issued by the Election Commission of India.

DECLARATION

I, [Name of claimant], currently residing at [insert address], do hereby declare and state as follows:—

1. [Name of corporate debtor], the corporate debtor was, at the insolvency commencement date, being
the................. dayof.............. 20....... , actually indebted to me for a sum of Rs. [insert amount of claim].

2. In respect of my claim of the said sum or any part thereof, I have relied on the documents specified below:
[Please list the documents relied on as evidence of claim].

3. The said documents are true, valid and genuine to the best of my knowledge, information and belief and no
material facts have been concealed therefrom.

4. In respect of the said sum or any part thereof, neither I, nor any person, by my order, to my knowledge or belief,
for my use, had or received any manner of satisfaction or security whatsoever, save and except the following:

[Please state details of any mutual credit, mutual debts, or other mutual dealings between the corporate debtor
and the creditor which may be set-off against the claim].

Iam /I am not a related party of the corporate debtor, as defined under section 5 (24) of the Code.

6. Iam eligible to join committee of creditors by virtue of proviso to section 21 (2) of the Code even though I am a
related party of the corporate debtor.

Date:
Place:
(Signature of the claimant)
VERIFICATION

I, [Name] the claimant hereinabove, do hereby verify that the contents of this proof of claim are true and correct to my
knowledge and belief and no material fact has been concealed therefrom.

Verified at ... on this ...... dayof .......... ,20...
(Signature of claimant)

[Note: In the case of company or limited liability partnership, the declaration and verification shall be made by the
director/manager/secretary/designated partner and in the case of other entities, an officer authorised for the purpose by
the entity.]
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FORM CA
SUBMISSION OF CLAIM BY FINANCIAL CREDITORS IN A CLASS

(Under Regulation 8A of the Insolvency and Bankruptcy (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)

[Date]
From
[Name and address of the financial creditor, including address of its registered office and principal office]

To

The Interim Resolution Professional / Resolution Professional

[Name of the Insolvency Resolution Professional / Resolution Professional]
[Address as set out in public announcement]

Subject: Submission of claim and proof of claim.
Madam/Sir,

[Name of the financial creditor], hereby submits this claim in respect of the corporate insolvency resolution process of
[name of corporate debtor]. The details for the same are set out below:

RELEVANT PARTICULARS

Name of the financial creditor

2. Identification number of the financial creditor

(If an incorporated body, provide identification number and proof of incorporation.
If a partnership or individual, provide identification records of all the partners or the
individual)

Address and e-mail address of the financial creditor for correspondence.

Total amount of claim (in Rs.)

Details of documents by reference to which the debt can be substantiated

Details of how and when debt incurred

A RN N Il el

Details of any mutual credit, mutual debts, or other mutual dealings between the
corporate debtor and the creditor which may be set-off against the claim

Details of any security held, the value of the security, and the date it was given

Details of the bank account to which the amount of the claim or any part thereof can
be transferred pursuant to a resolution plan

10. List of documents attached to this claim in order to prove the existence and non-
payment of claim due

11. Name of the insolvency professional who will act as the Authorised representative of
creditors of the class

Signature of financial creditor or person authorised to act on its behalf
[Please enclose the authority if this is being submitted on behalf of the financial creditor]

Name in BLOCK LETTERS

Position with or in relation to creditor

Address of person signing

*PAN number, passport, AADHAAR Card or the identity card issued by the Election Commission of India.
DECLARATION
I, [Name of claimant], currently residing at [insert address], do hereby declare and state as follows:—

1. [Name of corporate debtor], the corporate debtor was, at the insolvency commencement date, being
the................. day of.............. 20....... , actually indebted to me for a sum of Rs. [insert amount of
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2. In respect of my claim of the said sum or any part thereof, I have relied on the documents specified below:
[Please list the documents relied on as evidence of claim].

3. The said documents are true, valid and genuine to the best of my knowledge, information and belief and no
material facts have been concealed therefrom.

4. In respect of the said sum or any part thereof, neither I, nor any person, by my order, to my knowledge or
belief, for my use, had or received any manner of satisfaction or security whatsoever, save and except the
following:

[Please state details of any mutual credit, mutual debts, or other mutual dealings between the corporate debtor
and the creditor which may be set-off against the claim].

5. Tam/Iam not a related party of the corporate debtor, as defined under section 5 (24) of the Code.

6. Iam eligible to give voting instruction to the authorized representative by virtue of proviso to section 21 (2)
of the Code even though I am a related party of the corporate debtor.

Date:
Place:
(Signature of the claimant)
VERIFICATION

I, [Name] the claimant hereinabove, do hereby verify that the contents of this proof of claim are true and correct to my
knowledge and belief and no material fact has been concealed therefrom.

Verified at ... on this ...... dayof .......... ,20...
(Signature of claimant)

[Note: In the case of company or limited liability partnership, the declaration and verification shall be made by the
director/manager/secretary/designated partner and in the case of other entities, an officer authorized for the purpose by
the entity.]”;

(c) after Form F, the following Form shall be inserted, namely: —

“FORM FA
APPLICATION FOR WITHDRAWAL OF CORPORATE INSOLVENCY RESOLUTION PROCESS

(Under Regulation 30A of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

[Date]

To
The Adjudicating Authority

[Through the Interim Resolution Professional / Resolution Professional]
[name of corporate debtor]

Subject: Withdrawal of Application admitted for corporate insolvency resolution process of [name of corporate
debtor]

I, [name of applicant], had filed an application bearing [particulars of application, i.e, diary number/ case number] on
[Date of filing] before the Adjudicating Authority under [Section 7 / Section 9/ Section 10] of the Insolvency and
Bankruptcy Code, 2016. The said application was admitted by the Adjudicating Authority on [date] bearing [case
number].

2. I hereby withdraw the application bearing [particulars of application i.e, diary number/ case number] filed by me
before the Adjudicating Authority under [Section 7 / Section 9/Section 10] of the Insolvency and Bankruptcy Code,
2016.

3. I request the Committee of Creditors to approve my application for withdrawal.

4. I authorize the resolution professional to file this application of withdrawal with the Adjudicating Authority on my
behalf, if it is approved by the Committee of Creditors with ninety percent voting power.
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5. I attach the required bank guarantee towards estimated cost incurred for purposes of regulation 31(c) and (d) till the
date of application.

(Signature of the applicant)
Date:
Place:

[Note: In the case of company or limited liability partnership, the declaration and verification shall be made by the
director/manager/secretary/designated partner and in the case of other entities, an officer authorized for the purpose by
the entity]”;

(d) for Form G, the following Forms shall be substituted, namely: —

“FORM G
INVITATION FOR EXPRESSION OF INTEREST

(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016

RELEVANT PARTICULARS

Name of the corporate debtor

Date of incorporation of corporate debtor

Authority under which corporate debtor is incorporated / registered

Corporate identity number / limited liability identification number of corporate debtor

Address of the registered office and principal office (if any) of corporate debtor

Insolvency commencement date of the corporate debtor

Date of invitation of expression of interest

Eligibility for resolution applicants under section 25(2)(h) of the Code is available at:

A R PR B N ol el A e

Norms of ineligibility applicable under section 29A are available at:

—
e

Last date for receipt of expression of interest

— | —
N | —

Date of issue of provisional list of prospective resolution applicants

Last date for submission of objections to provisional list

—_
w

Date of issue of final list of prospective resolution applicants

—
E

Date of issue of information memorandum, evaluation matrix and request for resolution
plans to prospective resolution applicants

15. |Manner of obtaining request for resolution plan, evaluation matrix, information
memorandum and further information

16. | Last date for submission of resolution plans

17. | Manner of submitting resolution plans to resolution professional

18. |Estimated date for submission of resolution plan to the Adjudicating Authority for
approval

19. | Name and registration number of the resolution professional

20. |Name, Address and e-email of the resolution professional, as registered with the Board

21. | Address and email to be used for correspondence with the resolution professional

22. | Further Details are available at or with
23. | Date of publication of Form G

Signature of the Resolution Professional
Registration Number of the Resolution Professional
Registered Address of the Resolution Professional

For (Name of the Corporate Debtor)
(Date and Place)
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FORM H
COMPLIANCE CERTIFICATE

(Under Regulation 39(4) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016

I, [Name of the resolution professional], an insolvency professional enrolled with [name of insolvency professional
agency] and registered with the Board with registration number [registration number], am the resolution professional for
the corporate insolvency resolution process (CIRP) of [name of the corporate debtor (CD)].

2. The details of the CIRP are as under:

SI. No. Particulars Description

1 Name of the CD
2 Date of Initiation of CIRP
3 Date of Appointment of IRP
4 Date of Publication of Public Announcement
5 Date of Constitution of CoC
6 Date of First Meeting of CoC
7 Date of Appointment of RP
8 Date of Appointment of Registered Valuers
9 Date of Issue of Invitation for Eol
10 Date of Final List of Eligible Prospective Resolution Applicants
11 Date of Invitation of Resolution Plan
12 Last Date of Submission of Resolution Plan
13 Date of Approval of Resolution Plan by CoC
14 Date of Filing of Resolution Plan with Adjudicating Authority
15 Date of Expiry of 180 days of CIRP
16 Date of Order extending the period of CIRP
17 Date of Expiry of Extended Period of CIRP
18 Fair Value
19 Liquidation value
20 Number of Meetings of CoC held

3. I have examined the Resolution Plan received from Resolution Applicant (...........c.ccoooiiiiiiiiiiiinenn. ) and

approved by Committee of Creditors (CoC) of [Name of the corporate debtor].
4. I hereby certify that-

(i) the said Resolution Plan complies with all the provisions of the Insolvency and Bankruptcy Code 2016 (Code), the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016
(CIRP Regulations) and does not contravene any of the provisions of the law for the time being in force.

(ii) the Resolution Applicant (..........cceveveveininenenninnnnnn.. ) has submitted an affidavit pursuant to section 30(1) of the
Code confirming its eligibility under section 29A of the Code to submit resolution plan. The contents of the said affidavit
are in order.

(iii) the said Resolution Plan has been approved by the CoC in accordance with the provisions of the Code and the CIRP
Regulations made thereunder. The Resolution Plan has been approved by [state the number of votes by which Resolution
Plan was approved by CoC] % of voting share of financial creditors after considering its feasibility and viability and
other requirements specified by the CIRP Regulations.

(iv) The voting was held in the meeting of the CoC on [state the date of meeting] where all the members of the CoC were
present.

or

I sought vote of members of the CoC by electronic voting system which was kept open at least for 24 hours as per the
regulation 26.
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[strike off the part that is not relevant]

5. The list of financial creditors of the CD [state the name of CD] being members of the CoC and distribution of voting
share among them is as under:

SI. No.

Name of Creditor

Voting Share (%)

Voting for Resolution Plan (Voted for /
Dissented / Abstained)

6. The Resolution Plan includes a statement under regulation 38(1A) of the CIRP Regulations as to how it has dealt with
the interests of all stakeholders in compliance with the Code and regulations made thereunder.

7. The amounts provided for the stakeholders under the Resolution Plan is as under:

(Amount in Rs. lakh)

SL. Category of Stakeholder* Amount Amount Amount Provided Amount Provided to the
No. Claimed Admitted under the Plan# Amount Claimed
(%)
1 Dissenting Secured
Financial Creditors
2 Other Secured Financial
Creditors
3 Dissenting Unsecured
Financial Creditors
4 Other Unsecured Financial
Creditors
5 Operational Creditors
Government
Workmen
Employees
6 Other Debts and Dues
Total

*If there are sub-categories in a category, please add rows for each sub-category.

#Amount provided over time under the Resolution Plan and includes estimated value of non-cash components. It is not

NPV.

8. The interests of existing shareholders have been altered by the Resolution plan as under:

S1. No Category of | No. of Shares | No. of Shares | Voting Share (%) | Voting Share (%)
Share Holder held before CIRP | held after the | held before CIRP | held after CIRP
CIRP
Equity

Preference
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9. The compliance of the Resolution Plan is as under:

Section of the
Code /
Regulation No.

Requirement with respect to Resolution Plan

Clause
Resolution
Plan

of

Compliance
(Yes / No)

25(2)(h)

Whether the Resolution Applicant meets the criteria approved by
the CoC having regard to the complexity and scale of operations of
business of the CD?

Section 29A

Whether the Resolution Applicant is eligible to submit resolution
plan as per final list of Resolution Professional or Order, if any, of
the Adjudicating Authority?

Section 30(1)

Whether the Resolution Applicant has submitted an affidavit
stating that it is eligible?

Section 30(2)

Whether the Resolution Plan:

(a) provides for the payment of insolvency resolution process
costs?

(b) provides for the payment of the debts of operational creditors?
(c) provides for the management of the affairs of the Corporate
debtor?

(d) provides for the implementation and supervision of the
resolution plan?

(e) contravenes any of the provisions of the law for the time being
in force?

Section 30(4)

Whether the Resolution Plan
(a) is feasible and viable, according to the CoC?
(b) has been approved by the CoC with 66% voting share?

Section 31(1)

Whether the Resolution Plan has provisions for its effective
implementation plan, according to the CoC?

Regulation 35A

Where the resolution profesional made a determination if the
corporate debtor has been subjected to any transaction of the
nature covered under sections 43, 45, 50 or 66, before the one
hundred and fifteenth day of the insolvency commencement date,
under intimation to the Board?

Regulation 38(1) | Whether the Resolution Plan identifies specific sources of funds
that will be used to pay the—
(a) insolvency resolution process costs?
(b) liquidation value due to operational creditors?
(c) liquidation value due to dissenting financial creditors?
Regulation Whether the resolution plan includes a statement as to how it has
38(1A) dealt with the interests of all stakeholders?
Regulation 38(2) | Whether the Resolution Plan provides:
(a) the term of the plan and its implementation schedule?
(b) for the management and control of the business of the corporate
debtor during its term?
(c) adequate means for supervising its implementation?
38(3) Whether the resolution plan demonstrates that —
(a) it addresses the cause of default?
(b) it is feasible and viable?
(c) it has provisions for its effective implementation?
(d) it has provisions for approvals required and the timeline for the
same?
(e) the resolution applicant has the capability to implement the
resolution plan?
39(2) Whether the RP has filed applications in respect of transactions

observed, found or determined by him?
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10. The CIRP has been conducted as per the timeline indicated as under:

Section of the Code / Description of Activity Latest Timeline under Actual Date
Regulation No. regulation 40A
Section 16(1) Commencement of CIRP and Appointment of T T
IRP
Regulation 6(1) Publication of Public Announcement T+3
Section 15(1)(c) Submission of Claims T+14
/Regulation 12 (1)
Regulation 13(1) Verification of Claims T+21
Section 26(6A) / Application for Appointment of Authorised T+23
Regulation 15A Representative, if necessary
Regulation 17(1) Filing of Report Certifying Constitution of T+23
CoC
Section 22(1) and First Meeting of the CoC T+30
regulation 17(2)
Regulation 35A Determination of fraudulent and other T+115
transactions
Regulation 27 Appointment of two Registered Valuers T+47
Regulation 36 (1) Submission of Information Memorandum to T+57
CoC
Regulation 36A Invitation of Eol T+75
Publication of Form G T+75
Provisional List of Resolution Applicants T+100
Final List of Resolution Applicants T+115
Regulation 36B Issue of Request for Resolution Plan, which T+105
includes Evaluation Matrix and Information
Memorandum to Resolution Applicants
Section 30(6) / Regulation | Submission of CoC approved Resolution Plan T+165
39(4)
Section 31(1) Approval of Resolution Plan T=180
11. The time frame proposed for obtaining relevant approvals is as under:
S1. No. Nature of Approval Name of applicable | Name of Authority | When to be obtained
Law who  will grant
Approval
1
2
3

12. The Resolution Plan is not subject to any contingency.

or

The Resolution Plan is subject to the following contingencies (Elaborate the contingencies):

13. Following are the deviations / non-compliances of the provisions of the Insolvency and Bankruptcy Code, 2016,
regulations made or circulars issued thereunder (If any deviation/ non-compliances were observed, please state the details

and reasons for the same):

Sl. No. | Deviation/Non-compliance Section of the Code /

observed

Regulation No. / Circular No.

Reasons Whether rectified or not
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14. The Resolution Plan is being filed ..... days before the expiry of the period of CIRP provided in section 12 of the
Code.

15. Provide details of section 66 or avoidance application filed / pending.

SL. Type of Transaction Date of Filing with | Date of Order of the | Brief of the Order
No. Adjudicating Adjudicating
Authority Authority
1 Preferential transactions under section 43
2 Undervalued transactions under section 45

Extortionate credit transactions under
section 50

4 Fraudulent transactions under section 66

16. I (Name of Resolution Professional) hereby certify that the contents of this certificate are true and correct to the best
of my knowledge and belief, and nothing material has been concealed therefrom.

(Signature)
Name of the Resolution Professional:
IP Registration No:
Address as registered with the Board:
Email id as registered with the Board:
Date:
Place:”.
Dr. M. S. SAHOO, Chairperson
[ADVT.-11I/4/Exty./130/18]

Note: The Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016 were published in the Gazette of India Extraordinary vide notification No. IBBI/2016-17/GN/REG004
on 30th November, 2016 and was subsequently amended by—

(1) The Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) (Amendment)
Regulations, 2017 vide notification No. IBBI/2017-18/GN/REGO013, dated the 16th August, 2017;

(2) The Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) (Second
Amendment) Regulations, 2017 vide notification No. IBBI/2017- 18/GN/REGO018, dated the 5th October, 2017,

(3) The Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) (Third
Amendment) Regulations, 2017 vide notification No. IBBI/2017- 18/GN/REGO019, dated the 7th November, 2017;

(4) The Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) (Fourth
Amendment) Regulations, 2017 vide notification No. IBBI/2017- 18/GN/REGO022, dated the 31st December, 2017;

(5) The Insolvency and Bankruptcy Board of India (Insolvency resolution Process for Corporate Persons) (Amendment)
Regulations, 2018 vide notification No. IBBI/2017-18/GN/REG024, dated the 6th February, 2018; and

(6) The Insolvency and Bankruptcy Board of India (Insolvency resolution Process for Corporate Persons) (Second
Amendment) Regulations, 2018 vide notification No. IBBI/2017-18/GN/REG030, dated the 27th March, 2018.
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